CC No : 48/2019

ECIR No. : 01/DZCR/2019

uis : 3 &4 of PMLA Act
Branch : Central Region Delhi Zone
ED Vs. Gautam Khaitan & Ors.

11.09.2020

Matter is taken up today and the proceeding are

qqﬁlucﬂad through video conferencing (CISCO WEBEX) as per
. n of Hon'i:h H}gh murt issued vide Circular No.
DHC/2020 dated 15.08.2020 in view of the pandemic

d






RC No. BD1/2016/E/0003
Branch: CBI/BSFB/ND

: 120-B r/w 201, 420, 436, 468, 471, 477-A, 409 IPC &

Section 13(2) riw 13 (1) (c ) & (d ) of PC Act, 1988
CBI Vs Sunil Gupta & Ors.

11.09.2020

Matter is taken up today and the proceeding are
conducted through video conferencing (CISCO WEBEX) as per
direction of Hon'ble High Court issued vide Circular No.
322/RG/DHC/2020 dated 15.08.2020 in view of the pandemic
Covid-19.

‘Sh. Navin Kumar Giri, Ld. PP for CBI.

- Navin Kumar Gir Ld. PP for CBI subm
by 10 that sanction qua ac




